
�ी तवशमभर �साद तनषाद: मानय्र, चंूति माननीय मं�ी जी ने आ््ासन तदया है हम अपना 
प� उपलबध िरा देंगे। मैं उनसे यह भी अनुरोध िरना चाहिा हंू ति यतद यह संसिुति आ जािी 
है, िो कया आप उन जातियों िो इसमें जोड़ने िा िाम िरेंगे?  यतद आप यह िरिे हैं, िो मैं 
इसे मू् नहीं िरिा हंू ।

MR. DEPUTY CHAIRMAN: Okay. Amendment is not moved. I shall now put 
clause 2 to vote.

Clause 2 was added to the Bill.

Clause 3 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 1, there is one Amendment (No. 2) by 
hon. Minister, Shri Thaawar Chand Gehlot.  

CLAUSE 1 - SHORT TITLE

�ी थावर चनद गहलयोि:  महोदय, मैं �सिा् िरिा हंू ति :

पृ्ि 1, पंशकि 4 में अंि '2014' िे सथान पर अंि '2015' �तसथातपि तिया जाए।

The question was put and the motion was adopted.
Clause 1, as amended, was added to the Bill.

Enacting Formula

MR. DEPUTY CHAIRMAN: Now, there is one amendment (No. 1) in the 
Enacting Formula by the hon. Minister.

�ी थावर चनद गहलयोि : मैं �सिा् िरिा हंू ति : 

(1) पृ्ि 1, पंशकि 1 में शबद "पैंसि्ें" िे सथान पर "त्यासि्ें" �तिसथातपि तिया जाए।

The question was put and the motion was adopted.

The Enacting Formula, as amended, was added to the Bill.

The Title was added to the Bill.

�ी थावर चनद गहलयोि: मैं �सिा् िरिा हंू ति: 

त्धेयि यथासंशोतधि रप में पातरि तिया जाए। 

The question was put and the motion was adopted.

The Public Premises (Eviction of Unauthorised Occupants)  
Amendment Bill, 2014

MR. DEPUTY CHAIRMAN: We shall now take up the Public Premises (Eviction 
of Unauthorised Occupants) Amendment Bill, 2014.  
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SHRI P. RAJEEVE (Kerala): Sir, that is for tomorrow.  

THE MINISTER OF URBAN DEVELOPMENT; THE MINISTER OF 
HOUSING AND URBAN POVERTY ALLEVIATION; AND THE MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): Mr. Rajeeve, you 
are supposed to work very hard. Every time you are asking for postponement. Sir, 
with your permission, ...(Interruptions)...  It is there in the agenda. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: It is in the List of Business. ...(Interruptions)... 

SHRI P. RAJEEVE: Sir, I have submitted a notice.  

MR. DEPUTY CHAIRMAN: But, Rajeeve, it is there in the List of Business. 
We have decided to sit up to 6.00 p.m.  So, we can take it up.  

SHRI P. RAJEEVE: But, my notice is there, Sir.  

SHRI M. VENKAIAH NAIDU: Sir, with your permission, I rise to move:

That the Public Premises (Eviction of Unauthorised Occupants) Amendment Bill, 
2014, as passed by the Lok Sabha, be taken into consideration. ...(Interruptions)...

SHRI P. RAJEEVE: Sir, I have submitted a notice to constitute a Select Committee. 
To move a motion, I have submitted a notice because this Bill has constituted some 
new clauses which have not been dealt with in the Standing Committee. That is 
for helping these companies. Sir, we want to send it to the Select Committee for 
a thorough consideration.  

MR. DEPUTY CHAIRMAN: No, no. The point is, you gave the notice only 
today but the amendment should come one day before. So, I cannot consider it.  

SHRI P. RAJEEVE:  Sir, the notice is for motion, not for amendment. This is 
a notice for motion.

MR. DEPUTY CHAIRMAN: So what? It is an amendment.   

SHRI P. RAJEEVE: This is a notice for motion. There is no specific clause 
in the rules.

SHRI M. VENKAIAH NAIDU:  Sir, I appeal to the House, please Rajeeve, that 
this Bill was introduced in 2011 by the previous Government. We are continuing the 
same.  And then it was referred to the Standing Committee. The Standing Committee 
had gone through the entire Bill and then they made some recommendations. Four of 
the important recommendations of the Standing Committee have been accepted and 
incorporated in the Bill. There is also a Supreme Court observation with regard to 
eviction of unauthorized people in public premises. The Supreme Court has also made 
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twenty observations. Eighteen observations have been accepted. The Supreme Court 
observations and then Standing Committee recommendations have been incorporated. 
...(Interruptions)... 

SHRI P. RAJEEVE: One new clause is there.  

SHRI M. VENKAIAH NAIDU: Please listen. Afterwards, you can ask.  

So, they have been incorporated. Moreover, this Bill was also discussed in the 
Lok Sabha. There was a broad consensus and people from all sides have supported 
the Bill. I only request the House to take it up.  It is a small Bill. It also pertains 
to Delhi Metro. Metro people want the work to be expedited. There are certain 
problems coming in the way.  Also, on account of the interpretation of the word 
'corporation', some practical problems have come.  That’s why these amendments are 
made.  Keeping that in mind, we brought this Bill, Sir. The Standing Committee 
recommendations were received on 5.1.2012 in 20th Report of the Committee. The 
hon. Supreme Court judgement was made on 5.7.2013 in a civil appeal.  

Both these things have been incorporated in this.  It was amended three times 
earlier in 1980, 1984 and 1994. The present proposal seeks to amend this Act fourth 
time.  The Public Premises (Eviction of Unauthorized Occupants) Act was enacted 
to provide for speedy machinery for the eviction of unauthorized occupants from 
public premises, for infrastructure for public purpose only. When this Bill came 
back from the Standing Committee, Fifteenth Lok Sabha got dissolved. That is why 
this Bill could not be pursued at that time. After the new House was constituted, 
the Bill was introduced in Lok Sabha, discussed at length and then was approved 
by the Lok Sabha.  Keeping this in mind, I suggest that we should go ahead with 
this Bill.  The meaning of public premises is ‘premises belonging to, or taken on 
by lease’.  It has been included in this amendment in Section 2 of the Act. Also, 
in the existing Act, public premises in relation to the National Capital Territory of 
Delhi means any premises belonging to the Municipal Corporation of Delhi or any 
Municipal Committee or notified area Committees. It is because there are a couple 
of corporations in Delhi. There are three Municipal Corporations and there is NDMC.  
So, the interpretations create problems sometimes. Keeping that in mind, it is now 
clear and it has been now specified.  It is also proposed to substitute the word 
“Municipal Corporation” by the phrase “Corporation or Corporations” notified under 
Section (3) of the Municipal Corporation Act.  

Sir, as proposed by the Government of the National Capital of Delhi and approved 
by the Cabinet, it was a proposal which came from the then Delhi Government. It 
was approved by the Cabinet. It proposed to bring any premises belonging to, or 
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taken on lease by, on or on behalf of the Government company as defined in Clause 
45 of Section 2 of the Companies Act, 2013 only in relation to National Capital 
Territory of Delhi.  That is the suggestion that came from the State Government. That 
has been considered and we are bringing it. As the Major Port Trusts Act, 1963 is 
being amended to include any successor company constituted under or referred to in 
this Act to the existing Board of Trustees, it is proposed to make similar changes in 
Section 2 of this PP(E) Act of 1971. Sir, this was proposed by Ministry of Law and 
Justice and now approved by the Cabinet. It is also proposed to make consequential 
amendments in Section 2 of the Act because officers of the proposed companies 
and Municipal Council can be appointed as estate officers under Section 3 of the 
Public Premises (Eviction) Act, 1971. So, as I told you, Sir, four recommendations 
of the Standing Committee and eighteen observations made by the hon. Supreme 
Court have been incorporated. There is no expenditure involved in this. It is only to 
facilitate the forward movement of the infrastructure and also public utility services. 
Keeping this in mind, I appeal to the House to take it for consideration, discuss it, 
give some valuable suggestions, if any, and then pass the Bill.

The question was proposed.

SHRI P. RAJEEVE:  Sir, I have one point. The Legislative Synopsis was 
circulated by the Rajya Sabha Secretariat. In addition to the recommendation of the 
Standing Committee and Supreme Court’s directions, ‘This Bill aims to implement 
certain recommendations, suggestions of the Committee and the Supreme Court 
and also – that is an addition – to bring within the ambit of public premises the 
premises held by companies in which, at least, fifty-one per cent of the paid-up 
share capital is held partly by the Central Government and partly by one or more 
State Governments so that speedy and smooth eviction of unauthorized occupants 
from public premises is done in a fixed time frame’. This is a totally new Clause. 

MR. DEPUTY CHAIRMAN:  You can take part in the discussion and present 
your point.  Let me start.

SHRI P. RAJEEVE:  No, no. That is why I have submitted the notice.  Actually, 
this is  an attack on democratic principle of our country. The Government has pushed 
a legislation bypassing the Standing Committee.  

MR. DEPUTY CHAIRMAN: No, no. You can go to the merit of the Bill.

SHRI P. RAJEEVE: That is why I have submitted the notice to move an 
amendment to constitute a Select Committee to examine this Bill.  

MR. DEPUTY CHAIRMAN: Notice was not on time.

[Shri M. Venkaiah Naidu]
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SHRI P. RAJEEVE:  It is a very important thing. Actually, this is the duty of 
the Parliament to ensure the basic democratic principle. Now, all the Bills are pushed 
without sending to the Standing Committees.

MR. DEPUTY CHAIRMAN: No. It has gone to the Standing Committee.  

SHRI P. RAJEEVE: But, Sir, I would like to mention one experience. While I 
was working with the Standing Committee on Finance, the learned Yashwant Sinhaji 
was Chairman of the Committee. We examined the Companies Bill and submitted 
a very good Report. Thereafter, three new clauses were incorporated by the then 
Government.  

Sir, the then Chairman, Mr. Yashwant Sinhaji, wrote to the then Speaker, Ms. 
Meira Kumarji, that the Committee did not examine these new clauses. 

MR. DEPUTY CHAIRMAN: The point is this.

SHRI P. RAJEEVE: Let me complete, Sir. The then Chairman of the Committee 
wrote to the then Speaker and requested her to send it again to the Standing Committee.  
As per the request of the then Chairman of the Committee, learned Yashwant Sinhaji, 
the then Speaker, Ms. Meira Kumarji, sent it again to the Standing Committee.  That 
was the precedent. But what is happening now is that the Government, by utilising 
the majority in the Lok Sabha, is pushing all the Bills without sending them to the 
Standing Committee.  

MR. DEPUTY CHAIRMAN: The Bill is here.  

SHRI P. RAJEEVE:  That is why we had constituted three Select Committees 
here. One was on Insurance Bill.  One was on Repeal Bill. And one was on Payment 
and Settlement Bill.  We forced them to constitute three Select Committees.  This 
is again bypassing the Standing Committee.

MR. DEPUTY CHAIRMAN: You can say all this when you participate in the 
discussion. Why are you saying it now?

SHRI P. RAJEEVE: I am pressing my amendment to constitute a Select Committee.  

MR. DEPUTY CHAIRMAN: I have already said that if it is an amendment, it 
has to come one day before it. As far as I am concerned, there is no amendment 
before me.

SHRI P. RAJEEVE: Sir, we got all these things today.  

MR. DEPUTY CHAIRMAN: You knew that this would be taken up.
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SHRI P. RAJEEVE: That is why I submitted a notice. It should be considered.  
This notice is there to ensure the basic principle of democracy, the basic principle 
of parliamentary system.

SHRI M. VENKAIAH NAIDU: What is the basic principle of democracy?  We 
should have a thorough discussion and then pass legislations in the larger interest of 
the people. Blocking legislations, time and again, will not be going to help democracy 
and the people of the country.  ...(Interruptions)...  

SHRI P. RAJEEVE: Because you are bypassing all ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: If you want to bypass everybody and want 
to have your own voice, what can I do? My point is, this Bill was prepared by 
the Government earlier. It was referred to the Standing Committee. The Standing 
Committee had gone through it and then gave its Report.  Then the matter was 
discussed in the Lok Sabha and it approved it.  Then I have come here.  Now you 
are saying that I have included one new clause saying that companies means where 
the shareholding is 51 per cent or more held by the Central Government and one 
State or more than one State.  

 Sir, are the companies where States are involved for public interest or for 
private interest? For example, Metro Rail. It is held by both the Central Government 
and the State Government. If Delhi Metro is expanded to Faridabad, and it is already 
expanded to Gurgaon, then other State also comes in. Keeping such an eventuality, 
this provision has been brought in. Please try to understand that we are here to 
expedite the legislations in the larger interest of the people. If they are delayed, then 
the work will get stuck and the result will be escalation of cost and the burden will 
be on people. I am not going to bear the burden. You are not going to bear the 
burden. It is the ordinary people in the country who are the consumers who will 
be bearing the burden. Keeping that in mind, I appeal to the House, particularly 
Shri P. Rajeeve, that we are not standing on false prestige. Some of the Bills which 
you are mentioning were introduced in the Rajya Sabha and not passed in the Lok 
Sabha.

MR. DEPUTY CHAIRMAN: Mr. Rajeeve, the problem is that there is no motion 
before me. I have to take up the Bill only.  

SHRI P. RAJEEVE:  Just a minute, Sir. If we send it to a Standing Committee, 
the Committee can hear the views of the State Governments.

MR. DEPUTY CHAIRMAN: It has already gone to the Standing Committee.  

SHRI P. RAJEEVE: No, Sir. This clause was not dealt with by any Standing 
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Committee. I specifically stated that this is a completely new clause incorporating 
State Governments. As per the federal structure of the Constitution, we should hear 
the views of the State Governments. The Parliament cannot do it. It is only the 
Parliamentary Standing Committee which can hear the views of stakeholders.  

MR. DEPUTY CHAIRMAN: Mr. P. Rajeeve.

SHRI P. RAJEEVE: Let me complete, Sir.  

MR. DEPUTY CHAIRMAN: Now you are monopolising the House.  

SHRI P. RAJEEVE: There is no provision in the Constitution giving right to 
the Parliament to hear the views of stakeholders.  

MR. DEPUTY CHAIRMAN: Now you take your seat. You have said what 
you wanted to say. Now you take your seat. The hon. Minister has already moved 
the motion. The Bill is now the property of the House. I cannot stop it other than 
through a motion which is a valid motion. There is no valid motion. Your motion 
relating to a Select Committee did not reach me one day before it, so that is not 
a valid motion. So I have to proceed.  

SHRI P. RAJEEVE: As far as formation of a Select Committee is concerned, 
which is the Rule which specifically states that one day’s advance notice is required?   
I want to know the Rule.

MR. DEPUTY CHAIRMAN: I will tell you. You point out the Rule.  

SHRI P. RAJEEVE: I want to know the Rule.  

MR. DEPUTY CHAIRMAN: Once a motion for consideration of the Bill is 
moved, a motion for Select Committee should come as an amendment. Now, the 
Bill is already moved. What you are bringing forward is, anyway, an amendment 
for which I need one-day notice. ...(Interruptions)...

SHRI P. RAJEEVE: I came only today. 

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)...

SHRI K. RAHMAN KHAN (Karnataka): It has a lot of bearing. The hon. Minister 
said that he has introduced one clause which was not under consideration before the 
Standing Committee. It may be one or two clauses. A new clause has been added 
which has far-reaching effect.  ...(Interruptions)... One minute, please. ...(Interruptions)... 
For example, if it is for Delhi Metro, nothing prevents the Government to mention 
Delhi Metro. Now, they are bringing it forward for all. It is not only the public 
sector undertakings, but also undertakings with 51 per cent Government shareholding.  
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There may be small companies and PSUs with 51 per cent shareholding, which may 
be loss-making companies. They will misuse this provision and that will have a 
greater effect. So, I urge upon you that if you want to make it for Metro, nobody 
wants to stop some public sector undertaking which is more useful for public; but 
if you are bringing forward that provision, it will have a far-reaching effect because 
there are thousands of companies with 51 per cent shareholding. So, do not make it 
a general provision. My request is that please do not make it a general provision. 

SHRI M. VENKAIAH NAIDU: I am not making it a general clause. Sir, I 
would respectfully submit that on 29th August, 2011, when the Bill was introduced 
in the House, in the Statement of Objects and Reasons, it was mentioned that it is, 
therefore, proposed to include within the meaning of public premises any premises 
belonging to, or taken on lease by or on behalf of, any company as defined in 
Section 3 of the Companies Act, 1956 in which not less than 51 per cent of the 
paid-up share capital is held partly by the Government and partly by one or more 
States and includes a company which is subsidiary. It was there in 2011. The Standing 
Committee has gone through it and approved it. We are now trying to find fault by 
saying that we are extending it to more companies with 51 per cent shareholding 
and all.  This is part of the original Bill which has gone to the Standing Committee.  
The Select Committee has discussed it and sent it back. 

SHRI P. RAJEEVE: Sir, I have a point of order. Rule 95 relates to notice of 
amendments. It says that if notice of an amendment has not been given one day 
before the day on which the Bill is to be considered, any Member may object to the 
moving of the amendment, and such objection shall prevail, unless the Chairman allows 
the amendment to be moved. No Member raised any objection. ...(Interruptions)... 
Up to now, no Member raised any objection. I want the protection of the Chair. No 
Member raised any objection. Only the Chair raised this issue. No Member raised 
this issue. ...(Interruptions)... 

MR. DEPUTY CHAIRMAN: No, no. Minister raised it. Minister is a Member. 
...(Interruptions)... 

SHRI M. VENKAIAH NAIDU: Fortunately, Sir, I am a Member of this House 
and a Minister also. 

SHRI P. RAJEEVE: No Member raised any objection. ...(Interruptions)... I want 
your protection. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Rajeeve, you take your seat. Now, regarding 
Select Committee, you read Rule 71. In Rule 71, it has been very clearly said that 

[Shri K. Rahman Khan]
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a motion for Select Committee can only be moved as an amendment to the motion 
moved by the Minister.  It is very clearly stated.  I will read it for your benefit and 
for the benefit of the House.  Rule 71 says, “Members who may make motions in 
respect of Bills – No motion that a Bill be taken into consideration or be passed 
shall be made by any Member other than the Member in charge of the Bill and 
no motion that a Bill be referred to a Select Committee of the Council or a Joint 
Committee of the Houses or be circulated for the purpose of eliciting opinion thereon 
shall be made by any Member other than the Member in charge except by way of 
amendment to a motion made by the Member in charge.”  ...(Interruptions)... Let 
me complete. Therefore, your motion for sending it to a Select Committee is an 
amendment to the motion moved by the Member and when it is an amendment to 
the motion, it has to come one day before. 

SHRI P. RAJEEVE: Where is the rule? You kindly apply your wisdom.

MR. DEPUTY CHAIRMAN: Which rule?

SHRI P. RAJEEVE: "Rule 95 - Notice of amendments — (1) If notice of an 
amendment has not been given  one day before the day on which the Bill is to be 
considered, any member may object to the moving of the amendment" up to now.   
If you see the record you will find that no member  has raised any objection to 
my amendment. If it is so, if any objection is there,  it is with you Dy. Chairman.  
It is only the Chair who has raised this issue, not by any Member. 

MR. DEPUTY CHAIRMAN: No, No. You are putting words. What are you 
saying? Even otherwise..

SHRI P. RAJEEVE: Nobody has raised the issue. 

MR. DEPUTY CHAIRMAN: Even otherwise, you read the last line, "..unless 
the Chairman allows the amendment to be moved."

SHRI P. RAJEEVE: Yes. What is the meaning? Then, read it fully. ...(Interruptions)... 
You read it fully. What is the rule, Sir? 

MR. DEPUTY CHAIRMAN: You listen. You don't accept the objection of the 
Minister. 

SHRI P. RAJEEVE: Go through the verbatim record. ...(Interruptions)... This 
House is working under the Constitutional provision. 

MR. DEPUTY CHAIRMAN: That is an objection. The Minister was objecting. 
Please go through it. What are you talking?
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SHRI TIRUCHI SIVA (Tamil Nadu): The Minister is a party. You please give  
the ruling because the Minister has introduced the Bill. So, his objection may not 
be there. 

MR. DEPUTY CHAIRMAN: No, no, he is a Member of the House. The 
Minister is a Member. 

SHRI TIRUCHI SIVA: The Chair in his own discretion can do that based on 
the rule. 

SHRI P. RAJEEVE: If the Chair is a member and in his capacity.

MR. DEPUTY CHAIRMAN: No, the Minister is a Member. Every Minister is 
a member.

SHRI P. RAJEEVE: No. Honestly speaking no member in this House, except 
the Chair, raised the objection.

MR. DEPUTY CHAIRMAN: I did not raise the objection. What are you talking? 
I said about the rule only. 

SHRI P. RAJEEVE:  You please read the rule fully. If it is not submitted one 
day before ...(Interruptions)... Sir, you please read the rule fully. 

संसदी्य का्य्त मं�ाल्य में राज्य मं�ी (�ी मुखिार अबबास नक़वी): सर, आप इस पर रडलग 
दीतजए। ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: Pease listen. 

�ी मुखिार अबबास नक़वी: सर, आप रडलग दीतजए। ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: Mr. Rajeeve you should know that there is  a specific 
rule  for a Select Committee. Rule 71 says, "A motion for the Select Committee 
should be in the form of an amendment." The general rule for an amendment is 
always that it should be one day before. This is the rule. 

SHRI P. RAJEEVE: There is no general rule in this book. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I have given a clear argument. You raised an 
objection. 

SHRI P. RAJEEVE: I request the Chair to protect me. The Chair is the controller 
of rules. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I am saying if a Minister is a member, then, his 
objection is valid. ...(Interruptions)... 
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SHRI P. RAJEEVE: You please read Rule 71 along with Rule 95. I want a 
specific ruling. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I have given the ruling. Please listen. Your  
amendment has not been given one day before. So, it is not valid. So, I am 
proceeding with the Bill. 

SHRI P. RAJEEVE: Sir, I will walk out. 

MR. DEPUTY CHAIRMAN: I have given the ruling. 

SHRI P. RAJEEVE: How can you give a questionable ruling? It is totally 
against the rules. It is a discrimination, Sir, I will walk out because it is against 
the democratic principles of the parliamentary system. 

SHRI ANAND SHARMA (Rajasthan): I think we can't take this particular thing 
as a mere technicality, but it may require greater clarity for the benefit of all the 
Members, and also for the functioning of the House in such situations in future. 

Sir, if the rule says that the amendment can be moved, once the motion is moved, 
it can be brought in the form of an amendment according to Rule 71 read along 
with Rule 95. Now, if the House has a situation  that the revised List of Business 
includes this, and the hon. Members come to know less than one day before about 
the motion being moved before this House, how can Members preempt  and move 
a motion in anticipation when this is not being conveyed to the Members. 

This is fundamental. I want your ruling on that. ...(Interruptions)... This needs 
greater clarity. ...(Interruptions)... It needs clarity, Sir.

MR. DEPUTY CHAIRMAN:  It was already there in the List of Business.

SHRI ANAND SHARMA: No, Sir. This is very fundamental now. ...(Interruptions)... 

MR. DEPUTY CHAIRMAN: This Bill was laid on the Table of the House 
months ago. So, it is in the know of the Members.

SHRI ANAND SHARMA: No, Sir. The Members cannot …(Interruptions)... 
During the last Session, when this issue came up and when Shri Sitaram Yechury 
wanted to move an amendment to a Motion, the ruling from the Chair was — I 
recall it and we can refer to the records — that only when the Minister moves  
and that, Sir, was your ruling.

MR. DEPUTY CHAIRMAN: That was on the Select Committee.

SHRI ANAND SHARMA: Sir, that is what the amendment is.
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MR. DEPUTY CHAIRMAN: But the notice should be given one day before.  
There is no notice.

SHRI ANAND SHARMA: But if the Government notice does not come a day 
before that this motion will be moved today…

MR. DEPUTY CHAIRMAN: No, it is there. It was there in the List of Business. 
…(Interruptions)… It was in the List of Business. ...(Interruptions)... यह तलस्ट ऑफ 
तिजनेस में था। ...(व्यवधान)...

�ी मुखिार अबबास नक़वी: सर, आपिी रडलग िे िाद ...(व्यवधान)... 

MR. DEPUTY CHAIRMAN: I have given the ruling.

SHRI ANAND SHARMA: Sir, we are not questioning the ruling.

�ी मुखिार अबबास नक़वी: मुझे नहीं लगिा ति इस पर चचचा होनी चातहए। ...(व्यवधान)... 
माननीय मं�ी जी ने तिल मू् तिया है और मुझे लगिा है ति ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: Even if your argument is taken, I am accepting 
the Minister as a Member and his objection. ...(Interruptions)... Let us take it up 
now. ...(Interruptions)...

SHRI P. RAJEEVE: Otherwise, I will move a motion against the Chair. If 
the verbatim record is different from this, then I have the constitutional right. 
...(Interruptions)...

SHRI ANAND SHARMA:  Respecting your ruling, if I may just add something, 
Sir, the hon. Minister for Parliamentary Affairs is a senior parliamentarian. I think 
this is a bit ticklish. There is a grey area. It will need more clarification for the 
benefit of all the Members. Number two, there is one submission that I would like 
to make. It is not exactly what it was earlier; and from what has been given by 
the Rajya Sabha as Legislative Synopsis, it makes it very clear and the Minister has 
also said that certain recommendations of the Standing Committee as well as the 
Supreme Court observations have been included. But, Sir, there is one thing here 
about Section 5, because it is not specified that it will be applicable only to the 
companies in which Central Government has 51 per cent or some State PSUs or 
some other companies which have a shareholding.  ...(Interruptions)... Please.  This 
should be very clear whether it will be applicable to all the premises.  Section 5 
amendment of the Principal Act should be read very carefully – I have just gone 
through it — that will be applicable to all universally, and that makes it a very 
harsh provision, that is, seven days and, within 15 days, eviction. I think this is 
not that simple. That is why this particular issue has a potential of misuse, that in 
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15 days, by this amendment of this particular Section, you can throw out anyone. I 
think this needs more clarity because that has not been examined by the Committee.  
If the hon. Minister could shed some light on that, the House will benefit. I am 
requesting, through you, the hon. Minister.

SHRI M. VENKAIAH NAIDU: Sir, I am really surprised that once the Chairman 
has given some ruling, somebody says, "I don't agree with your ruling. I want to 
challenge that".

SHRI ANAND SHARMA: No, we are not questioning.

�ी एम. वेंकै्या ना्यडु: आप नहीं । 

SHRI P. RAJEEVE: We want only a clarification on the ruling.

MR. DEPUTY CHAIRMAN : No discussion on the ruling. But Mr. Anand Sharma 
raised another point, to which the Minister can reply. Ruling is ruling; that is final. 
...(Interruptions)... Hon. Minister, ruling is final. I have said that the amendment is 
not valid.  So, the discussion would be taken up. You are only clarifying to what 
Mr. Anand Sharma has said.

SHRI M. VENKAIAH NAIDU: My point is, Sir, that this is being done for 
public purpose, not for any private activity. This is being done for public purpose 
of expanding the infrastructure. When we take up Clause-by-Clause consideration, I 
would be ready to clarify it. So, there is no problem on that account.  

MR. DEPUTY CHAIRMAN: All right.  Shri Avinash Rai Khanna. No, no. One 
second, please. Shri Arvind Kumar Singh.

�ी अरतवनद कुमार ससह (उत्तर �देश): उपसभापति महोदय, मैं आपिा आभार वयकि िरिा 
हंू ति आपने मुझे सरिारी सथान (अ�ातधिृि अतधभोतगयों िी िेदिली) संशोधन त्धेयि, 2014 
पर िोलने िा मौिा तदया है। उपसभापति जी, तदलली में जो सरिारी संसथानों पर अनतधिृि 
िबजा है, उसे ह्टाने िे तलए यह तिल लाया गया है। मैं आपिे माधयम से माननीय मं�ी जी से 
जानना चाहिा हंू ति आप इसे तदलली में ही कयों लागू िर रहे हैं, िेहिर होिा ति आप उसे 
पूरे देश में लागू िरिे। िानपुर में लाल इमली िा िारिाना जो िहुि पुराना िारिाना है, ऊनी 
्� िनािा है, उसिी जमीनों पर अनतधिृि िबजा है। लोग ्षगों से उसिी जमीनों पर अनतधिृि 
िबजा जमाए हुए हैं और िाली नहीं िर रहे हैं। गोरिपुर में फर््टलाइजर िी िमपनी िंद हो 
गई है, उसिे िाद भी उसिी जमीनों पर अनतधिृि िबजा है। पूरे देश में रेल् े िी िमाम जमीन 
है, तजस पर लोगों ने अनतधिृि रप से िबजा जमा रिा है। इिना ही नहीं, जगदीशपुर में िई 
िारिाने िंद हो गए हैं, तफर भी उनिी जमीनों पर लोगों ने िबजा िर रिा है। मैं माननीय मं�ी 
जी से जानना चाहिा हंू ति आप गैर सरिारी के्ष�ों में इसिो कयों नहीं लागू िर रहे हैं? िोई 
वयशकि अपनी गाढ़ी िमाई से मिान िनािा है। जि िोई वयशकि उस मिान में तिराएदार िे 
रप में �्शे िरिा है, िो तनयम इिना जत्टल है ति ्ह उस मिान पर िबजा जमा लेिा है।  
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[उपसभाध्यक्ष (डा. ई. एम. सुदश्तन नाचची्यपपन) पीठासीन हुए]

[�ी अरत्नद िुमार डसह]

अदालि िे भी िई ऐसे फैसले आए हैं ति तजनिे नाम से मिान है, ्ह मिान उनिो न 
तमलिर तिराएदार िो तमल जािा है।  महोदय, अगर तिसी वयशकि िा भिंूड पड़ा हो, िो पहले 
पड़ौसी उस पर िूड़ा डालिा है, तफर उस पर जान्र िाधंिा है और तफर धीरे-धीरे उस भिंूड 
पर िबजा िर लेिा है। मेरा अनुरोध है ति आप जो तिल ला रहे हैं तसफ्थ  गैर सरिारी के्ष�ों िे 
तलए ही अगर उसमें शातमल िरें िो इससे जयादा लोगों िा फायदा हो सििा है। महोदय, मैं 
आपिो एि उदाहरण देना चाहिा हंू। िनारस में हमारे एि तम� िा भिंूड पड़ा था। एि वयशकि 
ने पहले उस पर िूड़ा डालना शुर तिया, तफर जान्र िा ंधना शुर तिया और धीरे-धीरे उस 
भिंूड पर िबजा जमा तलया। जि जमीन िा स्ामी अदालि में गया िो अदालि िा फैसला 
उसिे पक्ष में आने िे िजाए तजस वयशकि ने अनतधिृि रप से िबजा िर तलया था, उसिो स्ेट 
तमल गया। इसतलए मं�ी जी, मेरा आपसे आ�ह है ति आप सरिारी जमीनों िे साथ-साथ, जो 
गैर-सरिारी के्ष�ों में लोगों िे साथ नाइंसाफी हो रही है, लोगों िे साथ अनयाय हो रहा है, उसिो 
भी तनयमानुसार शातमल िरें, तजससे लोगों िो राहि तमल सिे। सरिार िो तसफ्थ  सरिारी के्ष� 
ही नहीं, िशलि सभी के्ष�ों में तसकयोतर्टी देनी चातहए, अनयथा यह तसस्टम चलने ्ाला नहीं है। 
मैं ििलाऊं ति िहुि से ऐसे लोग हैं, तजनिी िमाम जमीनें पड़ी हैं लेतिन उस पर उनिा िबजा 
होने िे िजाए अनतधिृि लोग उस पर िबजा जमाए हैं। इसतलए मैं माननीय मं�ी जी से अनुरोध 
िरिा हंू ति आप सदन में ऐसा िानून लाएं ति तजसिी जमीन हो, जो तजस जमीन िा स्ामी 
हो, उसिो तमले, न ति अनतधिृि लोग उस पर िबजा जमाए रिें।

आज आपने मुझे इस त्षय पर िोलने िा मौिा तदया, मैं हृदय से आपिे �ति आभार वयकि 
िरिे हुए अपनी िाि समापि िरिा हंू। जय डहद, जय समाज्ाद।

�ी अतवनाश रा्य खन्ा (पंजाि) : धनय्ाद, उपसभाधयक्ष जी। मैं माननीय मं�ी जी िो िधाई 
देिा हंू ति उनहोंने सरिारी जमीनों से अ्धै िबजों िो ह्टाने िे तलए अमेंडमें्ट लािर एि 
्टाइम-िाउंड िरीिे से ऐसे िबजों िो िाली िराने िा तनण्थय तलया है। साथ-ही-साथ सु�ीम 
िो्ट्थ ् स्टेंडडग िमे्टी िी ऑबज्वेशंस िा भी समा्शे िर िे एि ऐसा तिल लाए हैं, तजससे 
सरिारी जमीनें अ्धै िबजों से िच सिें गी। 

महोदय, इस िानून िा दायरा भी िाफी िढ़ाया गया है। इसमें अमेंडेड डीएमआरसी िंपनीज 
एक्ट िो भी साथ में जोड़ा गया है, मेजर पो्ट्थ ्ट्स्टस, मयुतनतसपल िरॉपवोरेशन और सें्ट्ल 
यूतन्र्स्टी एस्ेटशबलशमें्ट एक्ट—इन सभी िो इस में जोड़ा गया है। महोदय, तप्ले एक्ट और 
इस एक्ट में िेतसि अंिर है, मैं उस िे िारे में ििाना चाहंूगा ति तप्ले एक्ट में ्टाइम िाउंड 
�ोसीजर लेड नहीं तिया गया था। मैं जानिा हंू कयोंति एि ्िील भी हंू ति तिसी जमीन, 
मिान या premises से िबजा लेना िहुि ्ेटढ़ी िीर होिा है। उसमें चाहे िो्ट्थ िा ऑड्थर हो 
या एस्ेट्ट ऑतफसर िा ऑड्थर हो, लेतिन उसिी ्ैटशकनि ् �ोसीजर में सालों-साल लग जािे 
हैं तजस िारण unauthorized िबजा िना रहिा है। इसतलए तप्ले एक्ट ् इस एक्ट में थोड़ा 
सा अंिर रिा गया है और एि िरॉशन िरिने िी िोतशश िी गयी है। पहले सेकशन 3 में जो 
ओतपतनयन था, उसिी जगह यह एड तिया गया है ति, "If the estate officer knows or 
has reasons to believe that any person is in unauthorized occupation of the public 
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premises..." अि ओतपतनयन िो िोई भी िना सििा है, लेतिन यहां पर एस्ेट्ट ऑतफसर िो 
िुद िो सेत्टसफाइ िरना होगा ति उसे त्््ास है ति यह िबजा unauthorized है। उसिे 
साथ-साथ vacation िा एि तसस्टम िनाया गया है। ऑड्थर तििने समय में पास होगा, उस 
संिंध में भी �ा्धान है ति पहले 15 तदन और तफर 15 तदन िा और समय तमलेगा । इस िरह 
एि महीने में उसे िबजा िाली िरना होगा और उसे reasoned judgement देनी होगी। अगर 
िोई िबजा ्िेै्ट नहीं िरिा िो पहले डसपल इं्टरेस्ट िा �ा्धान था, अि िमपाउंड इं्टरेस्ट, 
डैमेज िे िौर पर तलया जा सििा है। 

महोदय, मैं माननीय मं�ी जी िो एि सुझा् देना चाहिा हंू ति आमिौर पर तरि्री िहुि 
मुश्िल होिी है। एि िो वयशकि unauthorized िौर पर सरिारी जमीन यूज िरिा है और अगर 
िोई पैनेल्टी या इं्टरेस्ट उस वयशकि से ्सूल िरना होिा है, िो उसे भी ्ह देने में आनािानी 
िरिा है। अरत्नद जी ने भी िहुि से उदाहरण तदए हैं ति रेल् े और िहुि सी दूसरी जमीनें 
unauthorized occupation में हैं। महोदय, उसिे तलए एि डसपल �ोसीजर है ति अगर हम 
इं्टरेस्ट िी ्सूली उस वयशकि से as land revenue िरें, िो यह तरि्री अच्ी िरह और 
आसानी से हो सििी है अनयथा एत्कशन िा ऑड्थर एकजीकयू्ट िरना िहुि मुश्िल होिा है 
और उसिे एकजीकयूशन में िरह-िरह िे ऑबस्टीिलस डाले जािे हैं। मान लीतजए एत्कशन िा 
ऑड्थर हुआ और स्टाफ unauthorized occupation िा िबजा लेने गया, िो पिा लगा ति िाला 
लगा है। उस में एस्ेट्ट ऑतफस िहेगा ति इसिा िाला िोड़िर िबजा लो। तफर िाला िोड़ने 
िे तलए 15-20 लोग इिटे् हो गए और िहा गया ति िबजा नहीं देंगे, िो पुतलस हैलप से िबजा 
तलया जाएगा। अि पुतलस हैलप से िबजा लेने में भी िड़ी ितिनाई है। उसिे तलए मैं माननीय 
मं�ी जी िो सुझा् देना चाहंूगा ति अगर एस्ेट्ट ऑतफसर िी िरफ से िोई ऐसी तरक्सै्ट डीएम 
या एसएसपी िो जािी है, िो ्ह ्टाइम िाउंड हैलप देिर उस िबजे िो िाली िराएं। आपने 
िो िहुि अच्ा तिया ति जलद-से-जलद इस िा implementation हो, जि एपलीिेशन आए िो 
पा्टथीज िो सुनिर उसिे ऑड्थर िर तदए जाएं, लेतिन ऑड्थर िरने िे िाद िहुि सी समसयाएं 
आिी हैं ति लोग जनरली िो्टस्थ में चाहे ्ह तसत्ल िो्ट्थ हो या हाईिो्ट्थ हो, तिसी-न-तिसी 
िरीिे से उसे चैलेंज िर देिे हैं।

िो मैं चाहंूगा ति यह ऑड्थर तिसी भी िो्ट्थ में, चाहे ्ह तसत्ल िो्ट्थ हो या हाई िो्ट्थ हो, 
उसमें चेलेनज न हो सिे और ऐसा माना जाए ति यह फायनल ऑड्थर है। इसी तसस्टम से चाहे 
्ह अपीले्ट अथोतर्टी है या इस्ेट्ट ऑफीसर है, यहीं िि यह सीतमि रहे, नहीं िो एि िहुि 
लंिे �ोसेस में ्टाइम ्से्ट होगा। 

उपसभाधयक्ष जी, इसमें मेरे माननीय मं�ी जी से दो तन्देन हैं। पहला तन्देन यह है ति 
इस्ेट्ट ऑतफस जो डेमेजेज और रें्ट िी तरि्री तफकस िरिा है, उसिो एज लैंड रे्नेयू तरि्र 
तिया जाए और दूसरा जि एगजीकयूशन हो, िो उसमें डीएम और एसएसपी िो ्टाइम-िाउंड 
पुतलस हेलप तमले। िहुि िार ऐसा देिा गया है ति तसमपल सा रीजन आ जािा है ति आज 
्ीआईपी मू्में्ट है इसतलए आज हम पुतलस नहीं भेज सििे हैं। इससे तफर िाम ि्टाई में पड़ 
जािा है या तफर िहा जािा है ति आज पुतलस िी ड्ू्टी ्हा ं लग गई है इसतलए आज पुतलस 
हेलप नहीं दे सििे, तफर िाम ि्टाई में पड़ गया। अगर ्टाइम िाउंड पुतलस हेलप हो, िो जो 
इस तिल िी मंशा है, उसे हम पूरी िर पाएंगे। 
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मैं जयादा समय न लेिे हुए अपने इन सुझा्ों िे साथ एि िार तफर माननीय मं�ी जी िा 
धनय्ाद िरिा हँू, तजनहोंने और तजनिे तडपा्ट्थमें्ट ने पूरी मेहनि िरिे एि ऐसा तिल लाया है। 
इसमें िाफी चीजों िा समा्शे हुआ है, इसमें सु�ीम िो्ट्थ िी िाफी ऑबज्वेशंस और स्टैंडडग 
िमे्टी िी ऑबज्वेशंस िो सशममतलि िरिे इसे िनाया गया है। मैं इसिा पूरा-पूरा समथ्थन िरिा 
हँू। िहुि-िहुि धनय्ाद।      

�ी राजीव शुकल (महारा््ट्): उपसभाधयक्ष जी, सरिार जो यह तिल लाई है, यह लोि सभा 
में 11 तदसंिर िो पातरि हुआ था। जैसा ्ेंिैया जी ने प्ाइं्ट आउ्ट तिया, 2011 से यह तिल 
पेंडडग चल रहा है। यह तिल स्टैंडडग िमे्टी िो गया, इसमें सु�ीम िो्ट्थ िे ऑबज्वेशंस भी आए 
और उसिे िाद एि िं�ेहेंतस् तिल िो िैयार िरने िी िोतशश िी गई, तजसिो लोि सभा 
ने पास तिया है और आज यह राजय सभा में िंसीड्ेशन िे तलए आया है। 

मानय्र, यह िाि तिलिुल जातहर है ति देश में सरिारी संपतत्तयों पर िबजे िेिहाशा हैं। 
यह एि िहुि िड़ी समसया है, तजसे हर सरिार ने फेस तिया। अगर इसिे क्ा ं्टम में देिें, िो 
लािों-िरोड़ों िी सरिार िी जमीन लोगों िे अ्धै िबजे में है, जो ग्न्थमें्ट तलत्टगेशन में हर 
िरह से फंसी रहिी है और उसिा िोई हल नहीं तमलिा। देश िे िमाम ऐसे सरिारी �ोजेक्ट 
हैं, जो इसिी ्जह से अधर में ल्टिे हुए हैं। इसमें रेल् े िो एि उदाहरण है, जो यहां तदया 
गया, इसिे अला्ा िमाम ऐसे सरिारी �ोजेक्ट इसिी ्जह से ल्टिे हुए हैं। रेल् े िी तििनी 
जमीन अ्धै िबजे में हैं, जैसा ति अरत्नद जी ने भी तज� तिया, हर िरफ िहीं भी िोई 
इस पर िबजा िर लेिा है। िासिौर से ऐसे शहरों में, जैसे मुमिई, तदलली जैसे देशों में इिनी 
िेशिीमिी जमीन लोगों िे अ्धै िबजे में है, तजसिो तनिालना मुश्िल हो रहा है और तजसिी 
्जह से सरिार िो िहुि नुिसान हो रहा है। अि जि भतूम अतध�हण िानून अपनी िरफ से 
िना है, उसिे िाद सरिार िे तलए जमीन लेना और भी मुश्िल िाम होगा, उसिे तलए िमाम 
फरॉमवेल्टीज पूरी िरनी होंगी। अगर सरिार अपनी ही जमीनों से जो अ्धै िबजे में हैं, उनसे ऐसे 
लोगों िो िाहर िरिे त्िास िे िामों में उनहें ले सिे, िो िहुि अच्ी िाि होगी और इसिा 
राजय सरिारों िो भी फायदा तमल सििा है।

मानय्र, यह जो तिल माननीय ्ेंिैया जी लाए हैं, इसमें एि-दो चीजें ऐसी हैं, जो हम 
उनिे संज्ान में लाना चाहिे हैं और उनसे अनुरोध है ति अगर ् े इस मामले में आ््सि िरें, 
िो िहुि अच्ा रहेगा। जैसे ति इसमें  In Section 4 of the principal Act "(1) If the Estate 
Officer has information that any person is in unauthorised occupation of any public 
premises and that he should be evicted, the Estate Officer shall issue in the manner 
hereinafter provided a notice in writing within seven working days…” एि िो एनी 
पस्थन, सपोज ति िहीं पर सरिारी जमीन है, उस पर िमाम लोगों िा अ्धै िबजा है, िो ्ह 
जो लोग एि िरह से िंिाइंड िरिे अ्धै िबजा िरिे हैं, िो पस्थन ऑर पस्थनस, दोनों इनकलयूड 
िरना चातहए, िाति इसमें जो िमाम लोगों ने तमलिर िबजा िर रिा है, उनिो तनिाल सिें । 
आपने देिा होगा, िमाम जगह झुगगी-झोपतड़यां हो जािी हैं, िमाम जगह ्सेै अ्धै िबजे हो 
जािे हैं, जैसे मुमिई ्गैरह में हो जािे हैं। आप इस िरफ धयान दें और इसिो िरने िी िोतशश 
िरें। दूसरा, जो सिसे इंपो्टटें्ट है, मुझे लगिा है ति इस्ेट्ट ऑतफसर िो िहुि जयादा इनरॉम्थस 
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पा्स्थ दे तदए गए हैं। थोड़ा ्हा ं भी देिने िी जररि है, उसिे ऊपर िोई ऐसी अथोतर्टी रहनी 
चातहए, कयोंति साि तदन, इसिे िाद एनोदर से्ने डेज़, मिलि पं�ह तदन िे अंदर इत्कशन हो 
जाएगा और पं�ह तदन िे िाद ्ह और मैशकसमम पं�ह तदन दे सििा है। एि महीने में उसिो 
इ्के्ट िरना ही पड़ेगा। मुझे लगिा है ति पीतरएड िम है। पहले उसिे तडस्�ेशन पर था ति 
्ह तििना ्टाइम लेिा है, तजिनी जलदी से जलदी हो सिे, ्ह िराए। उसिो एि ्टाइम �ेम 
में नहीं िा ंधा गया था, लेतिन यहां ्टाइम �ेम में िा ंधा गया है।

महोदय, सरिार अगर इसे ्टाइम-�ेम में िा ंधना चाहिी है, िो िम से िम इसिा पीतरयड 
थोड़ा जयादा होना चातहए। इिनी जलदी यह िाम नहीं हो सििा, कयोंति इिने िड़े िबजे हैं 
ति उनहें तिसी िे तलए एि महीने में िाली िराना संभ् नहीं हो सििा और दूसरी िाि यह 
है ति जो अपीलै्ट अथरॉतर्टी है, उसे भी थोड़े से इस िरह िे पा्स्थ होने चातहए, लेतिन उसे 
भी ्टाइम-�ेम में िा ंध तदया गया है। अगर इन दोनों िािों पर ग्न्थमें्ट धयान दे, िो मुझे लगिा 
है ति अच्ा रहेगा। 

महोदय, सैकशन-7 में िंपाउंड इं्टरेस्ट िी िाि िही गई है, इससे हम पूरी िरह सहमि हैं। 
तसमपल इं्टरैस्ट िी जगह िंपाउंड इं्टरैस्ट और िु् पैनल्टी और सजा रहनी चातहए। इसतलए 
िंपाउंड इं्टरेस्ट िी िाि अपने आप में तिलिुल िीि है।  

महोदय, िीसरी िाि मैं सैकशन-9 िे िारे में िहना चाहिा हंू, तजसमें िहा गया है ति 
"...that the appellate officer may entertain the appeal in exceptional cases after the 
expiry of the said period, if he is satisfied for reasons to be recorded in writing 
that there was compelling reasons which prevented the person from filing the appeal 
in time."  Sub-clause (4) says, "Every appeal under this section shall be disposed 
of by the appellate authority as expeditiously as possible and every endeavour shall 
be made to dispose of the appeal finally within one month..." अगर यह एि महीने 
िी जगह as expeditiously as possible रहे, िो मेरे खयाल से जयादा िीि रहेगा। इस पर 
यतद मं�ी जी त्चार िरें और एि आ््ासन दें ति इसिा तमसयूज नहीं होगा और एि पूरा 
जैनयुइन ्टाइम-�ेम आदमी िो एत्क्ट िरने िे तलए तमलेगा, िो मुझे लगिा है ति तिल साथ्थि 
होगा। इिना ही िह िर मैं इस पर अपनी सहमति �ि्ट िरिा हंू और इसिा समथ्थन िरिा हंू।

डा. अतनल कुमार साहनी (तिहार): सभापति महोदय,  सरिारी सथान (अ�ातधिृि अतधभोतगयों 
िी िेदिली) संशोधन त्धेयि, 2014, जो माननीय मं�ी जी द्ारा लाया गया हैं, मैं इसिा समथ्थन 
िरने िे तलए िड़ा हुआ हंू, कयोंति आज सरिारी जमीनों पर तजस �िार से अ्धै िबजा होिा 
जा रहा है और िासिर यहा ं पर हम सभी परॉलीत्टिल पार््टयों िे लोग िैिे हुए हैं, सभी जानिे 
हैं ति जि-जि चुना् आिा है, िि-िि लोग झंडा लेिर िड़े हो जािे हैं ति झुगगी-झोंपड़ी 
तजनदािाद। यह तसफ्थ  ्ो्ट लेने िे तलए तिया जािा है। इस पर आपने िानून िनाया और अभी 
इस पर हमारे �ी राजी् शुकल जी िोल रहे थे ति पहले 15 तदन और तफर 15 तदन, इस प्िार 
एि महीना हो जािा है। इसतलए इसिा दुरुपयोग तिस �िार से रोिा जाएगा, इस पर भी मं�ी 
जी जरा धयान देंगे। ति इस िानून से तिसी गरीि िो परेशानी न हो। 

5.00 p.m.
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महोदय, इसिे अतितरकि जो गैर-सरिारी जमीनें हैं, तजनिे िारे में अभी हमारे �ी अरत्नद 
जी िोल रहे थे, उनहोंने जो िाि अभी िही, मैं उसिा भी समथ्थन िरिा हंू। सरिार द्ारा जि 
तिसी वयशकि िो िोई जमीन अलरॉ्ट िी जािी है, िो उसे तसफ्थ  इसीतलए परेशान तिया जािा है 
ति ् े िमज़ोर ए् ं गरीि हैं उसिे आसपास सभी मिान िन गए हैं। मेरे पास आज ही तदलली िे 
िई लोग आिर तमले। इसी संिंध में मैं एि उदाहरण आपिे समक्ष रिना चाहिा हंू। यह राजें� 
नगर िा मामला है। एि पलरॉ्ट नं. आर-536 है। इस पलरॉ्ट िा, �ी अमरीि डसह नामि वयशकि 
िे साथ िंदोिसि तिया जािा है। उस पर उसिा िबजा भी होिा है। ्ष्थ 1990 में, हाईिो्ट्थ द्ारा 
उनसे 75 हजार रुपए जमा िराने िा आदेश तदया गया, लेतिन अफसरशाही िे िारण आज 
िि, डी.डी.ए. िे लोगों और ऑफीसस्थ िी धाधंली िे िारण, उसे िबजा नहीं तदया गया है। 
इस िरफ भी मं�ी जी धयान दें, िाति आम लोगों िो सरल िरीिे से सुत्धा तमल सिे, िबज़ा 
तमल सिे और उनहें नयाय तमल सिे। मैं इनसे आपिो तमल्ाने िा िाम िरंगा। इस मामले में, 
मैं आपसे िाद में आिर तमलंूगा। इस मामले में आप अपने सिर से आदेश दीतजए। 

महोदय, गैर-सरिारी जमीनों पर लोगों िा जो दिल होिा है और िोई अपनी जी्न भर 
िी िमाई लगािर घर िनाने िे तलए जमीन िरीदिा है और उस पर दूसरे लोग आिर िबजा 
िर लेिे हैं। इसिे िारे में भी िानून िनाने िी आ््यििा है, िाति आम लोग दूसरे िी जमीनों 
पर िबजा न िर सिें  ए् ं आम लोग परेशान न हो सिें  । इनहीं चनद सुझा्ों िे साथ मैं अपनी 
िाि समापि िरिा हंू और मुझे उममीद है ति आने ्ाले समय में आपिे द्ारा इस िारे में िाम 
तिया जाएगा। जय तहनद। 

SHRI D. BANDYOPADHYAY (West Bengal): Mr. Vice-Chairman, Sir, thank 
you. Sir, there is no denying the fact that a large amount of Government land and 
premises are in illegal occupation. Firstly, I earnestly request the Minister to let us 
know, through you, whether he has at least an estimate of the extent of land and 
premises that are in illegal occupation. We are passing a  draconian law. The fact 
is that there are illegal occupations, we don’t know the exact extent on which it is 
done. I request the hon. Minister, through his own machinery, to find out the total 
area, roughly, of the illegal occupation. It is not possible to have the exact extent, 
I know. 

Sir, the Bill expands the definition of “public premises”. It increases the ambit 
enormously. Very large areas have been taken into account in this. The process of 
eviction has been made almost draconian. So, I would request him, through you, Sir, 
that while there are good features in the Bill, the draconian features of the Bill also 
need to be looked into. Therefore, may I, through you, suggest to the Government 
that let it be sent to the Select Committee of this House so that it goes through 
threadbare on what is happening and see whether all the observations of the hon. 
Supreme Court have been fully incorporated and what could be done to free the illegal 
occupation. But, dealing with that, it should not be like throwing the baby out with 
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the bathwater. The genuine persons should not suffer too much because of this law. 

Through you, Sir, I make an appeal for sending the Bill to the Select Committee. 
Thank you.

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Sir, thank you for giving 
me an opportunity to share my views. At the beginning, I would like to place on 
record the astounding victory, the greatest victory of the nation, which the people 
of Tamil Nadu gave, that is, acclaiming the hon. Puratchi Thalaivi Amma’s services 
to the needy, to the poor, to the marginalized and to all the sections of the society. 
The people of Tamil Nadu have got a tremendous faith and hope in the people-
friendly, loving leadership of our dynamic great leader, Dr. Puratchi Thalaivi Amma. 
I want it to be placed on record in this august House the great victory, that is, the 
eleven consecutive Bye election victory, the State Assembly Elections victory, and 
the greatest of all, the resounding Parliamentary Elections’ victory. The victory is 
because she is serving the nation by serving the poor, by serving the needy. 

Sir, this Bill, amendment to the Public Premises (Eviction of Unauthorised 
Occupants) Act, 1971 — that is, the provisions of Public Premises (Eviction of 
Unauthorised Occupants) Amendment Bill, 2014 — proposes to make suitable 
amendments. The Bill redefines “public premises” to include companies in which at 
least 51 per cent of the paid up share capital is held up with the Central and State 
Governments. Out of 20 suggestions made by the Supreme Court in 2013, 18 have 
been incorporated in this Bill. The Bill seeks to bring the properties of the Delhi 
Metro Rail Corporation and other Metro Rail Corporations which may come up in 
future, as also the properties of the New Delhi Municipal Corporation, within the 
ambit of the 1971 Act. This Bill was placed in the House in May, 2012 and was 
sent to the Standing Committee. The Committee recommended that the Government 
should make provisions for provisional trial before the Estates Officer with respect 
to unauthorized occupation. The Committee was also satisfied with the safeguards 
provided in the guidelines and convinced that the provisions of the Bill will not allow 
the Estates Officer to exercise his/her powers arbitrarily against the genuine tenants.

Regarding allotment of accommodation — this is what I want to reiterate — 
to Members of Parliament and Ministers, I would like to urge the Government, 
through you, Sir, that they should ensure that this power is not arbitrarily used by 
the Estate Officer against these tenants. Besides, when we are making such laws, 
these laws should not affect the common people at large. Today we are giving 90 
of our budgetary allocation for the urban areas of our country. The hon. Minister 
for Urban Development may agree with me that 90 per cent of every Budget is 
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allotted for urbanisation of the country. But what is happening is that rural people are 
being evicted from metros and cities. So, we should not enforce this Bill arbitrarily 
because this may affect the common people. The common land should not go in the 
hands of the corporate houses. They not only take land on lease but also encroach 
upon some land. I also want to know from the hon. Minister whether the Ministry 
has any data about how many acres of land so far have been taken away by the 
corporate houses. I also urge that necessary action should be taken to bring that land 
back and should be distributed among the poorest of the poor, the landless people. 
With these words, I support this Bill. 

�ी नरें� कुमार कश्यप (उत्तर �देश) : उपसभाधयक्ष महोदय, आपने मुझे िोलने िा अ्सर 
�दान तिया, उसिे तलए आपिा धनय्ाद। चंूति यह त्धेयि लोि सभा में पास हुआ है, जातहर 
है, आज राजय सभा में भी हो जाएगा।  मेरी िु् आशंिाएं और िु् सुझा् हैं, तजनहें मैं आपिे 
माधयम से थोड़े समय में देना चाहिा हंू। चंूति रा््ट्ीय राजधानी के्ष� में िास िौर से सरिारी 
समपतत्तयों या पतरसमपतत्तयों पर अ्धै िबजाधातरयों से िबजा ह्टािर सरिार उस जमीन िा 
उपयोग अनय तिसी माधयम िे तलए िरना चाहिी है, यह नीयि िोई िुरी नहीं है, लेतिन हम 
आपिे माधयम से मं�ी जी से जानना चाहेंगे ति कया इस त्धेयि िा त्सिार पूरे भारि्ष्थ में 
होगा या एनसीआर िि सीतमि रहेगा? दूसरा, एि िहुि महत्पूण्थ िाि है। चाहे हम उत्तर �देश 
िी िाि िरें, चाहे हतरयाणा िी िाि िरें, पंजाि िी िाि िरें या तिसी और �देश िी िाि िरें। 
देश भर में रेल् े त्भाग िी, रे्नेयू त्भाग िी िहुि सारी समपतत्तया ं और पतरसमपतत्तयां ऐसी हैं, 
जो िहुि �भा्ी लोगों िे िबजे में आज भी हैं, पहले से भी थीं, तजन पर अ्धै िबजा होने से 
सरिार िो न जाने तििनी हातन हो रही है। कया सरिार उन िमाम तिनदुओं पर, िमाम त्षयों 
पर िोई िड़ी योजना िनािर, िोई िड़ी पलाडनग िरिे उन जमीनों िो भी िाली िराने पर 
त्चार िरेगी? महोदय, देश िे सामने मुश्िल यह है ति िानून िहुि िन जािे हैं, त्धेयि भी 
पास हो जािा है, आप अधयादेश भी ले आिे हैं, लेतिन जि अनुपालन िी िाि आिी है, जि 
execution िी िाि आिी है, उस समय िई िार िानून भी, िो्ट्थ भी और सु�ीम िो्ट्थ भी िहीं 
न िहीं असहाय सातिि हो जािी है। मैं आपिे िीच एि उदाहरण देना चाहिा हंू, माननीय मं�ी 
जी उससे अ्गि होंगे।

सु�ीम िो्ट्थ ने भारि्ष्थ में पानी िी तिललि और जलसिर तगरने िे िारण िो देििर 
एि ऑड्थर तिया था ति भारि्ष्थ िे िमाम िालाि, पोिर जो अ्धै िबजों में हैं, उनहें अत्लमि 
�ांिीय सरिार या िें � िी सरिार उस पर तनयम िनािर, �भा् जमािर िाली िराए और 
सु�ीम िो्ट्थ िे इस ऑड्थर िो पास हुए पांच साल से जयादा िा समय हो गया है। पूरा देश 
पानी िी तिललि से परेशान होिा है, लेतिन अभी िि सु�ीम िो्ट्थ िे उस आदेश िा अनुपालन 
भारि में नहीं हो रहा है। कया मं�ी जी, ऐसे त्षयों पर, ऐसे मुद्ों पर िोई अपनी राय, िोई 
अपना इरादा जातहर िरेंगे? 

महोदय, एि आशंिा और है, चंूति अभी तदलली िा चुना् हुआ है। िई परॉतलत्टिल पा्टथीज़ 
ने इनहें मुद्ा भी िनाया। तदलली में िासिौर से िहुि सारी िरॉलोतनयां िसी हुई हैं, िरीि 1636 
िरॉलोतनया ं िसी हुई हैं। तदलली में 1636 िरॉलोतनयां ऐसी िसी हैं तजनिे िारे में िई िार सरिार 
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िहिी है ति ये अनतधिृि हैं। उनिे िबजे हैं, ् े मातलि हैं, िो कया इस त्धेयि िे माधयम से 
िहीं तदलली िी 1636 िालोनी ्ातसयों िे तसर पर िोई िल्ार िो नहीं ल्टि रही है? िहुि 
सारे भारि िे लोग तजनिे पास अपने साधन-सुत्धा नहीं थे, ् े गरीिी, गुरिि से तनिल िर 
आए हैं, उनहोंने तदलली में अपना तििाना िनाया है। मुझे याद है ति पी्े एि ऑड्थर रंगपुरी िे 
िारे में हुआ था। रंगपुरी में िरीि 600 लोग इसतलए उजाड़ तदए गए थे ति सरिार ने िहा था 
ति इनिा िबजा अ्धै है। न्मिर िे महीने में पांच हजार से जयादा लोग सड़िों पर आए थे। 
इस तिल िे माधयम से, माननीय मं�ी जी, हम चाहेंगे ति आप सदन िो आ््सि िरें ति तदलली 
िे अंदर यू.पी., तिहार, उत्तरािंड, िमाम �ानिों से आिर जो लोग िसे हैं, जो अपनी तदनचयचा 
चला रहे हैं, िहीं उनिे तलए यह तिल घािि सातिि न हो, इस पर धयान देने िी आ््यििा 
है। मैं समझिा हंू ति तिल िी मंशा और मिसद िुरा नहीं है, िशिवे उसिे अनुपालन िा िरीिा 
िीि हो, िशिवे तिसी िरह से उसिा तमसयूज़ न हो।  जैसा ति शमचा जी ने िहा ति 15 तदन 
िे नोत्टस िा �ा्धान आपने इसमें रिा है और तफर उसिो एि िार extend तिया है। िई 
िार ऐसी चीजें भी आिी हैं ति िु् देरी भी होिी है, िो उसमें िु् relaxation देने िा िोई 
�ोत्ज़न भी सरिार अपने पास रिे, िाति तिसी िे साथ में अनयाय न हो। 

अंि में, मैं इस तिल िे संदभ्थ में यह िहंूगा ति इस तिल िा तमज़ाज अच्ा है, अनुपालन 
आप िैसे िराएंगे? तदलली िे लोग इस तिल से �भात्ि न हों, तदलली िो िैसे आप िचाएंगे, 
देश िी िमाम पतरसमपतत्तयों िो इससे िैसे जोड़ें, इस पर सरिार िा त्चार कया होगा? माननीय 
मं�ी जी, इसिे अनुपालन िे तलए िैसे अपनी नीति िनाएंगे, इस पर कलैतर्टी हो जाए, िो अच्ा 
रहेगा। आपने मुझे िोलने िा मौिा तदया, इसिे तलए मैं आपिा धनय्ाद िरिा हंू।

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Now,  
Shri Dilip Tirkey; not present. Shri K.T.S. Tulsi; not present. 

SHRI BAISHNAB PARIDA: Sir, my name is there.

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Your name 
is not here. Shri Tiruchi Siva.

SHRI TIRUCHI SIVA (Tamil Nadu): Mr. Vice-Chairman, Sir, the Public Premises 
(Eviction of Unauthorised Occupants) Amendment Bill, 2014, is to  amend the Principal 
Act, 1971. The main implication of this amendment would be to bring the properties 
of the Delhi Metro Rail Corporation within the definition of 'public premises' to 
expedite the process. Sir, when the country is heading towards becoming a super 
power, when we expect the investors from abroad and inside for the development 
of our industry, the infrastructure  forms the core part of it. The Metro Rail which 
serves the very main purpose is not able to take its speed because of the illegal 
occupants or  unauthorized occupants. So, this Bill intends to strengthen the earlier 
Principal Act with certain amendments, which will expedite the process.   

Sir, I would like to mention one or two things.  At the same time, I would  
also seek one or two clarifications from the hon. Minister. Sir, clause 2 states very 
clearly that the organizations owned by the Central Government and any other 

Government  [24 February, 2015]  Bills 351



organization in which 51 per cent share is of the Central Government now it also 
include the State Government. Along with that, Sir, it also specifies the ambiguity in 
the expression of any  Municipal Committee or notified area committee.  It substitutes 
Municipal Corporation by the words 'Council, Corporation or Corporations', which  
is solicited only in New Delhi.

Sir, the second clarification which I would like to seek is, the principal Act 
includes premises owned or leased by the Board of Trustees constituted under the 
Major Port Trusts Act, 1963 and now it amends to include any ‘successor company’ 
constituted under or referred to in the Major Port Trusts Act. So, I need a definition 
for the ‘Successor’. This is what I would like to know. 

And so also, clause 3 of the principal Act does not specify any time-frame 
for the Estate Officer to give a Show Cause Notice or to evict. Now it gives a 
specific time that within one week time, after the receiving of the information, the 
Estate Officer should give a Show Cause Notice, and, within 15 days, the eviction 
should be taken up.  Sir, the apprehension that everyone is having is that the Estate 
Officer may misuse it. What is the monitoring mechanism the Government is having 
to overlook the Estate Officer’s activities? The apprehension is,  we are used to 
misuse anything before learning to use it. So, when we enact a law to expedite a 
very essential process in this country, we should also look into the other aspects 
that there should not be any misuse in the way of implementation.  

So also, the principal Act provided for payment of rent or damages of public 
premises by the unauthorized occupant along with simple interest. Now, the amending 
Bill seeks to impose compound interest. How can you collect rent from an authorized 
person?  It should only be a penalty because when they are already decided as 
‘unauthorized occupants’, if we collect rent, it will become legal that they are 
authorized, that they have been authorized like a de novo certificate or something. 
So, I think, the term doesn’t apply right. Collecting rent from an unauthorized person 
indirectly admits that they are authorized occupants.  

(MR. DEPUTY CHAIRMAN in the Chair.)

So, these are the two small ambiguous portions in the Bill on which I would 
like to seek clarifications from the Minister. Otherwise, it is a very, very important 
Bill. As our colleagues Mr. Bandyopadhyay and Mr. Rajeeve suggested, the suggestion 
of taking it to a Select Committee though cannot be dispensed with but certain very, 
very essential things which cannot be delayed for such reasons have to be taken 
very seriously. So, in that respect, passing this Bill at this time will help the Delhi 
Metro Railway Corporation to expedite the implementation. So, I support this Bill.  
Thank you very much. 

[Shri Tiruchi Siva]
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SHRI M. VENKAIAH NAIDU: Hon. Deputy Chairman, Sir, I would like to 
thank the Members of the House from all sides for broadly extending their support 
to this Bill. 

Sir, I would like to make only a few clarifications. I don’t want to make a long 
speech.  Number one, this Act is applicable only to public premises, defined premises, 
which belong to Central Government. This is number one. Secondly, ‘Company’ as 
defined in Section 3 of the Companies Act in which not less than 51 per cent share 
capital is held partly by Central Government and partly by the Government of NCT of 
Delhi. The properties belonging to other State Governments are not included because 
I cannot take any action without the consent of the State Governments because I 
am the Minister of Urban Development. The Urban Development also takes care of 
New Delhi which is also the National Capital. This Bill was recommended by the 
State of Delhi and then accepted by the Central Government Cabinet; and that is 
why it has come here.

With regard to the fears expressed about unauthorized colonies of Delhi quoting 
Jangpura example and all that, I would say Jangpura was because of the National 
Green Tribunal Order and not because of the Government. Secondly, with regard to 
the protection to the unauthorized colonies, Sir, the Government of India has already 
decided to regularize all the unauthorized colonies. The matter was shared with the 
Parliament also earlier. So, there should not be any fear on that count.  

Then, with regard to the unauthorized occupants’ rent, it is not actual rent, but 
only damages will be collected from those people because they have been overstaying 
against the permission given to them.  Upon deciding unauthorized occupation, there 
are four phases – Notice : 7 days; Hearing: another 7 days; Passing of Order: within 
15 days after that; and then eviction : after 15 days.  It comes to a total of 45 days. 

Then, in case of compelling reasons, another 15 days can be given. That means, 
totally it takes 60 days.  Now, 60 days means two months. We should all understand 
that we are dealing with public property; public means Government; it is the people’s 
property. Moreover, people who are encroaching upon such major areas are not poor 
people, for your information. It is the, what you call, land sheiks who control and 
then bring these people, put up huts and then collect rent. It is a practice everywhere.  
You have examples in Mumbai; you have examples in Delhi. We are trying to take 
action against such people. Ordinary people who are living in unauthorized colonies 
will not be touched at all. Let the House have this assurance from me.

Then, no new clause was added, after the Bill was referred to the Standing 
Committee, to modify the paid-up capital of public sector companies. Based on the 
proposal from Government of the NCT of Delhi in 2013, the companies registered 
under the Companies Act of 2013, with not less than 51 per cent paid-up capital 
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held by Government of India, were included. Now, as to why this confusion about 
‘corporations’ and ‘councils’, it is because Delhi was earlier governed by one 
Corporation. Subsequently, three corporations were made, and also there was the New 
Delhi Municipal Council. So, there were some lacunae in interpretation. Keeping 
that in mind, we said ‘corporations’ and ‘councils’ to cover all these. That has been 
added here. Other than that, the Bill is as it was introduced by my friend, Shri 
Kamal Nath, at that time, which had been referred to the Standing Committee. The 
Standing Committee had made a recommendation with regard to the Estate Officer 
too. Also, it was very specific on the time limit. If you give them more time, they 
would go and get some stay from here and there.

DR. K. P. RAMALINGAM: They could go to the courts.

SHRI M. VENKAIAH NAIDU: Sir, you know our legal system. People can get 
stay from somewhere.  The entire work could get stuck for six months or one year.  
Keeping that in mind, these powers are given.

With regard to action taken by the Estate Officer, there is an appeal to the 
District Judge.  The District Judge is a superior officer.  We should have confidence 
in the District Judge.  Enough safeguards have been taken while drafting this Bill.  

As for certain apprehensions expressed by some of our hon. Members, I assure 
them that enough care will be taken in preparing the guidelines and rules. Care will 
be taken to keep in mind the apprehensions expressed by Members from different 
sides. The Bill had been sent to the Standing Committee and it came back. In the 
larger public interest, I request the House to kindly pass this Bill and approve it. 
Thank you.

MR. DEPUTY CHAIRMAN:  Now, the question is :

That the Bill further to amend the Public Premises (Eviction of Unauthorized 
Occupants) Act, 1971, as passed by Lok Sabha, be taken into consideration.

The motion was adopted.

MR. DEPUTY CHAIRMAN:  We shall now take up Clause-by-Clause consideration 
of the Bill. 

Clauses 2 to 6 were added to the Bill.

MR. DEPUTY CHAIRMAN:  Now, Clause 1;  there is one amendment  
(No. 2) by Shri M. Venkaiah Naidu.

Clause 1 – Short Title and Commencement

SHRI M. VENKAIAH NAIDU: Sir, I move:

[Shri M. Venkaiah Naidu]
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2. That at page 1, line 4, for the figure “2014” the figure “2015” be substituted.

The question was put and the motion was adopted.

Clause 1, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN:  Now, the Enacting Formula; there is one amendment 
(No. 1) by Shri M. Venkaiah Naidu.

Enacting Formula

SHRI M. VENKAIAH NAIDU:  Sir, I move:

1. That at page 1, line 1, for the word “Sixty-fifth”, the word “Sixty-sixth” be 
substituted.

The question was put and the motion was adopted.

The Enacting Formula, as amended, was added to the Bill.

The Title was added to the Bill.

SHRI M. VENKAIAH NAIDU:  Sir, I move: 

That the Bill, as amended, be passed.

The question was put and the motion was adopted.

SHRI M. VENKAIAH NAIDU: Sir, I would like to thank Members from all 
sides, including the Opposition, from the bottom of my heart, for the support that 
they have extended to this Bill.

STATEMENT BY MINISTER

MR. DEPUTY CHAIRMAN: Now, Statement by Minister, Shri Jagat Prakash 
Nadda.

SHRI ANAND SHARMA: Sir, the Minister may make the statement. This is a 
matter of great national concern. Since it is late and two Bills have been discussed 
in past, clarifications could be taken up when more Members are present. A large 
number of Members are absent. Our request, Sir, is that clarifications can be taken 
up tomorrow.

THE MINISTER OF URBAN DEVELOPMENT; THE MINISTER OF 
HOUSING AND URBAN POVERTY ALLEVIATION; AND THE MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): We can have the 
statement today and we can take up clarifications later.
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